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All right? Satisfied now? .. (Interrup-
tions).. Tt is all right, please. Now I
am not allowing any more discussion.
Yes, Mr. Ghulam Nabi Azad.

SHRI V. GOPALSAMY (Tamil
Nadu): We are very much concerned
about the zingoistic attitude of the
MPs from North India. Every day
they are saying like this, that the
statements should be in Hindi.

THE DEPUTY
Okay, please.

THE MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI GHU-
LAM°NABI AZAD): Should I first
move the Motion or reply to what the
hon. Members have said?

... (Interruptions) . . .

CHAIRMAN:

DR. JINENDRA KUMAR -JAIN
(Madhya Pradesh): You may first say
“sorry” and then move the Motion.
... (Interruptions) ...

THE DEPUTY CHAIRMAN:
You first reply and then move the
motion.

SHRI GHULAM NABI AZAD: Let
~ me move the Motion first and then

" reply.
... (Interruptions) . . .

THE DEPUTY
Order, please.

CHAIRMAN:
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MOTION RE. APPOINTMENT OF A
JOINT PARLIAMENTARY
COMMITTEE

THE. MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI GHULAM
NABI AZAD): Madam, I move the
following Motion -

“That this House concurs in the
recommendation of the Lok Sabha
that a Joint Committee of the
Houses consisting of 30 Members, 20
from Lok Sabha and 10 Members of-
the Rajya Sabha, be constituted to
go into the irregularities and fraud-
ulent manipulations in all its as-
pects and ramifications in; transac-
tions rclating to securities, shares,:

bonds and other financial instru-
ments and the role of the - banks,
stock exchanges, financial institu-

tions and public sector undertakings
in transactions relating thereto,
which have or may come to light,
made in the motion adopted by the
Lok Sabha on the 6th August, 1992
and communicated to this House on
the 6th August, 1992 and resolves
that this House do join in the said
Committee and do appoint 10 Mem-
bers from among the Members of
this House, namely:

. Shri S. S. Ahluwalia

. Shri T. N. Chaturvedi

. Shri Jagesh Desai

. Shri Dipen Ghosh

. Shri Gurudas Das Gupta

. Shri H. Hanumanthappa

. Shri Murasoli Maran

. Shri S. Jaipal Reddy

. Shri Yashwant Sinha
10. Shri Ram Naresh Yadav

to serve on the said Committee.”

The question was proposed.

1.00 P .M.

THE DEPUTY CHAIRMAN:
Prof. Saurin Bhattacharya.
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SHRI MENTAY PADMANABHAM
(Andhra Pradesh): Madam, I would
like 106. (Interruptions)

THE DEPUTY CHAIRMAN:
Prof. Saurin Bhattacharya has given
it to me in writing before you all got
up. I will give first chance t¢  Prof.
Saurin Bhattacharya  who gave
nolice, to raise some points, I will
allow him first, and then I will allow
you also.”

SHRI MENTAY PADMANABHAM:
Madam. . . (Interruptions)

[The Deputy Chairman]
Pease. I think T spoke in English. If
you like, T can speak in rashtrabhasha
also. . . (Interruptions)

Afqe ... (wEaR) AF T A,
(eqaeTA)

Don’t ask thet We have to fnish this
work.

PROF., SAURIN BHATTACHAR-
YA (West Bengal); I am thankful to
you for giving me an opportunity. As
you are aware, we have all demanded
that a Joint Parliamentary Committee
should be constituted in order to ex-
plore al] the aspects of the security
seam or scandal or whatever term is
used. We are happy that a Joint Par-
lamentary Commitice is about to be
eonstituted in the scnse that this mo-
tion ig still before the House to be
adopted by it

Regarding the composition of  the
Compmiittee, certain issues, from  the
Press reports T could tnderstand, were
raised in the other House, Lok Sabha,
also-~they have heen raised here also
—on the question of representation on
the Committee, of smaller parties. I
think, in that House three or four
small parties were kept together for
representation on the Joint Parlia-
mentary Committee. In this House it
is perhaps all confined to comparati-
vely bigger parties.

We know that in all matters in th_e
House, while bigger parties have thelr
own time, smaller parties also have
their gwn time. In matters of commi-

l

Committee

ttecs and other things, proportional |
représentation is generally allowed.
But, in this case, it seems to me, Ma-
dar, that in nominating ten Members
from Rajya Sabha to the Joint Par-
liamentary Committee, "qhe accepted,
if T don’t call “principle”, parliamen-
tary practice hag been definitely vio-
lated. In this House there is a group
of disparate parties and individuals,
and smaller parties consisting of less
than five Members.

Sy, I appeal to you, Madam, and
through you to the House that this
salutary practice obtaining in the par-
liamentary field should not be ignor-
ed in this case also as it involves very
serious issues concerning the country
and country's economy.

Thank you, Madam.

SHRI MENTAY PADMANABHAM:
1 will, just make one...

ot sy mgTww o X oqer ard
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“to fix responsibilitics of the per-
sons, institutions or authorities
in respect of such transactions.”

ag g faer FE 2\
‘{in the above context, to identify
the misuse, if any, of and the



A4S Morion re. Appoiniment

in the
the

failures/inadequaciey
control mechanism and
supervisory mechanism.”
7z ugi femr a8 3 0
To make recommendations for safe-
guards and improvements in the sys-
tem for elimination of such failures
and otcurrences in future.’
1 . .
oz gy feEr W@ o2
‘To make appropriate recommenda-
tions regarding policics and regula-
tions to be followed in future.’
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SHRI GHULAM NABI AZAD:
As far as my letter to the Secretariat
is concerned|, it contained the full
text. But, I am told, the systera is like
that. So, if the Chair permits me, I
don’t have any objection.

SHRI PRAMOD MAHAJAN: I am
not aware of any svstem.

SHRI GHULAM NABI
No. This is the practice.

SHRI PRAMOD MAHAJAN: But
we must have all terms of rzference
n thig House.

SHRI GHULAM NABI AZAD:
n what I have writien to tha Secre-
ariat, I have written all. T have not
eft anything.

AZAD:
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SHRI PRAMOD MAHAJAN: I

don’t know what has gone wrong and

where, but it must be corrected now.

SHRI DIPEN GHOSH (West Ben-
gal): Madam, what is the system? If
the first sentence is taken as the
subject of the Motion which has been
passed by the Lok Sabha it would
have been writlen accordingly. Other-
wise when we start with the sentence
“..concurs with the recommenda-
tion of the Lok Sabha,” then con-
currence must be given to the
whole text of the Motion that has
been passed by the Lok Sabha.

SHRI P. UPENDRA (Andhra Pra-
desh): Tt need not be the entire mo-
tion . . . (Interriptions)

SHRI PRAMOD MAHAJAN: In
thai case they should have mentioned

that way that regarding...(Inferrup-
fions) Eaglish should have beep like
that.

st faeor wiw medt (I AW
A Iravfa S, FAR wer
¥ § QX 3 QU & A6 MW
T =rfew |

SHRI DIPEN GHOSH: He should
have said: ‘As passed in the Lok
Sabha”. That way they should have
svritten in English.

SHRI PRAMOD MAHAJAN: But
vou cannot make a reference to only
one.

SHRI P. UPENDRA: Generally
the procedure is, when you concur
with the Motion of the other House,
snly th» subject is mentioned briefly
because the Motion is already passed
in the Lok Sabha. (Inrerruptions)

SHRI JAGDISH PRASAD
UR (Uttar Pradesh): How do we
know what was said in the other
House? That should have been circu-
lated.

THE — DEPUTY CHAIRMAN:
T have been informed that the full
text came from the Lok Sabha to the
Parliamentary Affairs Minister, but
as the Secretary-General informs me

MATH-
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[The Deputy Chairman]

they thought that the opcrative part
should be there. So, they put the op-
erative part, I would ask the Parlia-
tary Affairs Minister to read out the
entire terms of reference ag it was
passed in the Lok Sabha so that our
Members in the Rajya Sabha arc also
satisfied that it is the same. Let him
mad' the terms of reference.

SHRI S. JAIPAL REDDY (Andhra
Pradesh): Before he reads, I would
like to say one thing. Mr. Pramod
Mahajan has, of course, drawn our
attention to the terms of reference,
but the Motlon from the Lok Sebha
consists of references to the procedu-
res to be adopted by the Committee.
So, I suggest that part of the Motion
should also be read out by the Minis-
ter.

THE DEPUTY CHAIRMAN:
He will read the entire Motion.

SHRI S. JAIPAL REDDY: For ex-

ample : “That the Speaker shall no-

minate one of the Members of the
Committee to be its Chairman.”

THE DEPUTY CHAIRMAN:
That I have read out before anybody
else could read,

" SHRI S. JAIPAL REDDY: No.
“That the Committee shall start func-
tioning from the day it was duly con-
stituted ..."

THE DEPUTY CHAIRMAN:

Sure. Yes. Everything.

SHRI DIPEN GHOSH: Th: entire
Motion has to be read here.

SHRI GHULAM NABJ AZAD: That
it would start functioning after it was
duly . constituted was for this. Now,
once it is duly constituted, it is alrea-
dy over.

SHRI PRAMOD MAHAJAN: After
it is passed), then it is duly constituted.

SHRI JAGDISH PRASAD IMATII-
UR: What I suggest is that he should
withdraw the first Motion. The House
may pernit it. Then he should move
another Motion. T am saying this be-

Coommuta
cause he has already moved it. Either
it should be taken as an amendment
or the first motion be withdrawn offi-
cially and then he should rcad out an-
other substitute motion,

THE DEPUTY CHAIRMAN:
In my opinion—whatever wisdom I
have-—the hon. Parliamentary Affairs
Minisier did read part of it. Now,
he is reading the entire motion. It iz
not ameitded. The entire text is going
to be rvad. I think due io constraint
of time he did not want to read the
whole thing.

SHRI PRAMOD MAHAJAN: Ma-
dam, he has agreed fo cooperate with
you. You don’t issue an unnecessary
certificate.

SHRI GHULAM NABI AZAD:
Again 1 would like to make it clear,
don't pass on this buck to me.

THE DEPUTY CHAIRMAN:
Let the hon. Minister for Parliament-
ary Affairs read out the entire cont-
ents of the motion and then it will be
reproduced by the Secretariat again

At AW gaE WA - EN

AF F1$ AT T | .. {cqaam)

dew, 78 T, AfFa s agfy @ fame
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It becomes a property of the House.

SRR G E L R
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It has not yet been adopted.
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SHRI GHULAM NABI AZA
It has not been adopted.

SHIERCILE- GICRC G O
Tieqed W ¥ AW

It becomes a property of the Housi
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It becomes a property of the House.

SHRI GHULAM NABI
Unless it is adopted, it does not
come a proPerty of the Hous:.

AZAD:
he-

SHRI JAGDISH PRASAD MATH-
T'R: Onee ycu read it out, it becomes
a property of the House.

qT IAFT I A T T ART |
Either you withdraw it or amend it.
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SHRI H. HANUMANTHAPPA (Ka-
rnataka): Madam, I have a problem.

If the Minister rcads the text of the
mbtion that will only be epitomised in

415 RS—15,
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the records ... (Intexruptionsq ... Now
you have also permitied the Minister
to lay it on the Table so that it can
be included in the record. If the
House approves it, if the House agrees
with it. . (Interruptions) . .

SHRI PRAMOD MAHAJAN:
arc not objecting tp it. But it
create problems afterwards:

We
will

W wTdm wTE meT oS R
frr 78 @ & ag a@ wg Y& 1@
far ar oy <@ ¥ aAvede sfa ..
(S )

Either you amend it or withdraw it.

SHRI H. HANUMANTHAPPA:
Whatever deficieney you have pointod
out, it has been taken care of. .

o undty vAy ArgY o fEw, A
fra ot 9o gmATa N W aw
T amfe g fr 9y foeer & I
R gEg yam 91 T (e
why should the Government make it
a point of prestige?

g wREw &1 7 Agi 4. | (wreww)
ar @ Im gyeRe Hy T

Either vou withdraw it or move as
amendment.

DR. JINENDRA KUMAR JAIN
(Madhya Pradesh): Madam, may I

-

suggest a way out? ... (Interruptions)
THE TPUTY CEAIRMAN:

I have sent. ..
57 waEte S §IqE ;AT 9BA
ax513 figdr T Fifwo .

THR DEPUTY CHAIRMAN:
In fact, if we go through the text of
the motion of Mr. Ghuam Nabi Azad,
it savs: “In all irregularities and
fraudulent manipulations and all as-
pects and ramifications...” Now the
word “ramifications” covers quite a2
Tot.

THE MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENT-
ARY AFFAIRS AND MINISTER OF
STATE IN THE MINISTRY OF
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HOQME AFFAIRS (SHRI M. M. JA-
COB): Madam, if you permit the
Minister, he can read the whole+mo-
tion.

SHRI GHULAM NABI AZAD: Ma-
dam, I can just substitute it for what
I have -already read. I can just say
that I substitute<it for the motion
which I hé&ve already moved.

SHEI JAGDISH PRASAD MATH-
UR: Madam You should say: Is it the
will of the House to allow the Minis-
ter ta withdraw his motion?

IR DEPUTY CHAIRMAN:
Yes, is-it the will of the House to al-
‘ow the-Minister to substitute his
motion?

SHRI MENTAY PADMANABHAM:
Madism; are we adopting - the metion
ag. pwssed by the. Lok Sabha or noi?
This is a different verison here.....
(Interruptions) . . .

THE - DEPUTY CHAIRMAN:
Okay, has Mr. Ghulam Nabi Azad the
ieave of the cntire Hausc to substitu-
te, to withdraw the first ong and-move
the second motion which is a comple-
te zmotion so that there is no blockade
anywhere?

HONOURABLE MEMBERS: Yes.

SHRI PRAMOD MAHAJAN:
Thank you, Madam.

SHRI GHULAM NAPT AZAD: Ma-
dam, I move the following motion:

That this House concurs in.  the
recommendations of the Lok Sabha
that . a Jeint Committee of the
Houses.. consisting of 30 Members,
20 .from Lok  Sabha and 10 Mem-
bers of the Rajya Sabha; be consti-
tuted:

(1Y To go into the irregularitics

and fraudulent manipulations in

4 all its aspects and ramifications in
transactions relating to securities,
shares, bonds and other financial
instruments and the role of the

banks,. .

Conunittee
e stock cxchanges, finan-
cial institutions and public
sector undertakings in trans-
actions relating thereto, which
have or may come ‘to light;

(ii) to fix responsibilities of the
persons institutions or autho-
rities in respect of such {rans-
actions;

(iii) in the above confext, to
identify the misuse, if any, of
and the = failures/inadequacies
in the- control mechanism and
the supervisory mechanism;

(iv) to make recommendations
for safeguards and improve-
ments in the system for elimi-
nation of such failures and oc-
curences in future;

(v) {o make appropriate recom-
mendations reganding policies
and regulations to be followed
in future;

made in the motion and adop-
ted bV the Lok Sabhe on the
6th August 1992 and communi-
cated to this House on the 6th
August 1992 and resolves that
this House do join in the said
Committee and do appoint 10
Members from among - the
Members of this House, name-

1y,

(1) Shri S. S. Ahluwalig

(2) Shri T. N. Chaturvedj
(3) Shri Jagesh Desai
(4) Shri Dipen Ghosh

(5) Shri- Gurudag-Das Gupta-“
(6) Shri H. Hanumanthappa
(7) Shri Murasolj Maran

(8) Shri S. Jaipal Reddy
(9 Shri Yashwant Sinha:
(10) Shri Ram Naresh Yadav

{0 serve on the said Committee.”
The question was proposed.
SHRI S, JAIPAL REDDY: Will

yvou please read the remaining part
of it also?
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THE DEPUTY CHATRMAN: No. 3.
“That the Speaker shall nominate one
ol the Members of the Committee to
be its Chairman.” All that, you have
{o rcad.

SHRI S. JAIPAL REDDY: Hon.
Minister. you may kindly read the
remaining part of its from paragraph
2 starting with “That the Speaker...”

Il is part of the motion. (Interrup-
Lions).

SHRI GHULAM NABI AZAD:
That is not in the motion.

SHRI M. M. JACOB: As said in
the beginning itself it ig a concur-
rence with the Lok Sabha, That is

the practice in the House, Madam.

SHRI GHULAM NABI AZAD:
What we have done is actually what
was done earlier. You are making
it so complicated.

SHRI M. M. JACOB: The Lok
Sabh, initiated the Committee. That
s why it comeg to this House,

SHRI GHULAM NABT AZAD: We
caunot make a mention of the Lok
Sabha. It is not in the motion. That
wag meant for the Lok Sabha. This
is meant for thig House.

THE DEPUTY CHAIRMAN: Now,
I think it is in order. (Interrup-
tions). What is the ‘disorder’ part
aof it?

SHRI S. JAIPAL REDDY: Madam,
we welcome the constitution of a
JPC. Let me state that clearly, un-
ambiguously. But, having said that,
let me alsg reiterate our demand that
a Member from the Opposition be
made the Chairman of the JPC. I
have no doubt in my mind about the
carnestness of the Government in
trying to find ouf the truth behind
(his biggest scandal in world history.
(Interruptions),

SHRI P. UPENDRA: Can the
Government dictate to the Speaker?
The Speaker is authorised to name
the Chairman.

SHRI S. JATPAL REDDY: I am
making a request to the Government

[7 AUG. 1992]
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I do not know why Upendraji,......

(Interruptions).

SHRI P. UPENDRA: Mr. Jaipal
Reddy should know the rules. The:
Government cannot dictate who
should be the Chairman.

SHRI S. JAIPAL REDDY.; 1f the-
Government was - earnest about-lett-
ing the chairmanship--of the Cominit-
tee go to the Opposition, the name-of
the Chairman would have been men-
tioned in the motion.

SHRI M. M. JACOB: It is not like
that.

SHRI GHULAM NABI AZAD: Let
il go on record that it is never done.
At W wgTea 3 fyooat
gt aar g By ool /g
SHRT S. JATPAL REDDY. There

iz scope. Let me, therefore, give ex-
pression to my sentiments. The cre-
dibility of this Committee will be

enhanced if & Member from the Op-
position is made the Chairman. I
know, only a Member who has cre-
dibility will be chosen_ It cannet be
anybody's case that there js- not: a.
single Member of ‘the Opposition who
can be trusted with thig task. I don’t
thimk even the Government can pick
up such courage and sey that nobody

from the Opposition hes: the: neees-
sary cbjectivity or abilily to head
this Committee, Madam, I have

something to say about the composi-
tion of the Committee. The TDP is
a reecognised official party in the coun-
try. It has been recognised by  the
Election Commission, I don’t find -any
name from the TDP: 1 don’t want-te
refer to the Members already chosen
in the other House, I am sorry to
say that Members from breakawsy
groups are chosen and' Members from
the recognised official parties. are- not
chosen, It is not too late. Ewven in-
this House, both these pariies can be
represented, 1 am sure the case of’
the Congress(I) in respect of the:
Scam cannot be any different from
our case: Al] the us are aetuated by
the same desire to know the truth
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and to remedy the situation. . Even
if there is one Member lesg from the
Congress(T), I don’t think the case
of the Congress(I) will go by default
at all. Since I am there in the Com-
mittee, 1 will do the job of that mis-
sing Member of the Congress(I).
Even now, it is not too late for one
Congress (I) Member to come  here
and say, “Look, here I step down in
favour of a TDP Member.” (Inter-
ruptions) I have absolutely no prob-
lem. I know what Mr. Jacob is
say’'ng in a low tome, (Interruptions)

SHRI S. S. AELUWALTA (Bihar):
Mr, N. T. Rama Rao is the Chairman
of the National Front and he is the
Chairman of the TDP also. Why are
you not withdrawing your name in
favour of the TDP if you are so much
concerned?

SHRI S. JAIPAL REDDY: Since
Congress(I) is a majority party, it
alone can sacrifice and accommodate
others. Even if one Member resigns,
three more are there, apart from
many others in the other House.
(Interruptions)

SHRI H. HANUMANTHAPPA. It
is only the Congress party which
knows how to sacrifice, It wag orly
the Congress party which has sacri-
ficed for the freedom of thig coun-
try. (Interruptions’

AN HON. MEMBER: The Congress
party ig enjoying the fruits of sacri-

fice also. (Interruptions)
SHRI S. JATPAL REDDY: I know
one thing full well. The present

Congress party is enjoying the
fruits .of the struggle waged by the
then - Congress  party, (Interrup-
tions) Now, in regard to the terms of
reference, T must say, I am in total
agreement with the terms of refer-
ence.. But I am rather intrigued by
one grammatical error of 3 minor
kind. If the House deems i! fit it
may take netice. If the House, in i%s
wisdom, would like to ignore it, it
may. “...be constituted to go into
the irregualrities and fraudulent
manipulationg in all its aspects.” 1
do not know what the “it” refers to.

\
i
|
|
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"It should have been,” in all their
pects and ramifications”. This is

only a minor grammatical erver.
Judging by the kind of grammatical
solecism we are generally guilty of,
this is absolutely pardonable.

THE DEPUTY CHAIRMAN: Mr.
Dipen Ghosh, e have to adjourn for
lunch. T have got only five minutes.
We are already late today.

SHRT DIPEN GHOSH: Madam,
while supporting this motion, T would
put it on record that with the passing
of this motien the JPC would be con-
stituted and I would hope that this
JPC would be in a position to get at
the truth and t=11 the nation why the
individuals and the agencieg involved
in this scam arc, but at the same time
I would also empect that till the JPC
concludes its z:tivities and submits
its report to th~ Parliament, at least
for JPC's sake, for Parliament’s sake,
the Prime Min'ster or for that matter
the Finance Minister should mnot give
any certificate to anybody, by name
or by designaiion, that they =are
above board. Thank you.

SHRI ME:ITAY
BHAM: Madam, I am not taking
much time. As my friend, Mr. Jaipa!
Reddy, has meationed, the composi-
tion of the Corimittee is really most
unfortunate and it clearly shows ‘that
the Governmen'’ is not sincere in
bringing out the truth in the entirc
scam ... (Interruptions) Madam,
that is my view. That is my view. 1
have every right to expresg my view.
Madam, I am rot going to refer (o
any names, We have been accusing
this Government that it is engineer-
ing defections. This Government is
uot only engincering defections, but
this Goverment is rewarding the de-
fectors. This is our serious ohiection
and as a protes: I am walking out of
{hiz Chamber.

SHRI S, JAIPAL REDDY. Madam.
N sympathise with the stand taken by
Mr. Padmanabhim. We also stage
a walk-out.

(At this stage some hon. Members
left’' the Chamber.)

PADMANA-
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SHRI JAGESH DESAI:
J.ok Sabha the Janata Dal Party
could have given representation to
one Member of Telugu Desam. ...

(Interrupiions) ...

In the

THE DEPUTY CHAIRMAN:
A ®WIg, AT, . . (W)
AT | | have identified Mr. Mathur.

=T RN K4 qIY  wgRan, §
A 4F F W § gg HMAT THE
Fear § fF ag waEr o A ®
FMET AATE FT AT AT @I WL
ST B T C )
axeft ) qfew # A =g WA
q¥e FEAT Sgar g v wver &t £
F5 faddy IT FT AT T
kR a9 | A0 @, F T ¥
F§ O AT AAME EEETE &
REAH ¥ W € AT a9 § T
qgRT ¥ W, g ) @ ST Af
frodr AT WWT 4§ W & F
Fq a5 gl g A7 i fRET
Gft FAL T WAR TV gl
wEifas T ¥ 99 F7 AT
g f& 38 w99 IT ¥ 9T FW@
L A Cr A UG AL S
fAu wegq WEAWE § fF d@R
e pe ST WEIRT & | & 9T
¥ fa awrd '@ w1 eoffd weme
g 44 4 ®3q, ar § mawar g
WET AIRA TH AT F SN
w3

)
e afsw N fagfasar &t
$y zA¥ g dF F Yadw @
¥ar, & a1 sgm 5 @ ffea w7
AGE 1A ATAT ATOEY, ATfF S oGPoTo
i M § wgwa e @3
seaqT Qa1 SR ST ST g, S §eg
F FeaX ¥ @9 § 9§ q9 AR
QT SEF faer ¥ a9
@ oy 1@ ¥ faAmw g fF
7 WEEg o fagfec = e foray
WA 9y |
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g wA AW wEEA (IGC
w3W) : F HT S GAE AT GEGT B
g fw afafd a1 weae fawer $1 #1K o1
safe av |

SHRI H. HANUMANTHAPPA:
Madam, I am on a point of procedure
and I wan{ your ruling, The motion
is moved. There are certaip parties
which don't want to adopt this mo-
tion now and have walked out. Will
they retain the right to serve on the
Committee? This is my question.
The are not @ par'y to the molion,
They accept the motion, they raise
the motion, everything, but they don’t
want to support the motion, ... (In-
terruption) ... w.it is a different
thing. A Member of the party has
expressed his view that he doesa't
want {o adopt the motion, Have
they retained the right to serve on
the Committee? Whether they want
the inquiry or not, that is a different
thing. Here, this is a question of
serving on the Committee from the
Rajya Sabha. You are supposed to
be a member. You don’t want to
contribute to the motion. (Interrup-
tions) ... You don't contribute to
the motion and you walk out, This
is on record. Is thig the procedure,
Madam? Actually, when I don’t sup-
port the motion, how can I be a mem-
ver of the Committee? Then, if I
serve of the Committee, is it valid? I
don’'t want immediate reaction, (In-
ierruptions) .. I don’t want imme-
diate reaction. The Chair may con-
sider it and come out with a comnsi-
dered ruling on this.

THE DEPUTY CHAIRMAN: Some
Members in the past, I must remem-
ber something, voted against Mem-
bers’ Salary Bill, yet when it was
passed they drew their salaries. (In-
terruptions) ...

SHRI H. HANUMANTHAPPA:
There are some other reasons, They
had expressed their views. Here the
matter.. . (Interruptions)... That i3 a
Bill, This is an inquiry. (Interrup-
tions) ...

THE DEPUTY CHATRMAN: My
duty be...(Interruptions). ..
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SHRI H. HANUMANTHAPPA:
These Members should be present in
‘the House to vote. (Inferruptions)...

SHRI S. 5. AHLUWALIJA: He wal-
ked out. Mr, Jaipal Reddy walked
out in .protest.. . (Interruptions) . ..

"SHRI PRAMOD MAHAJAN. He
has not-walked out opposing the mo-
tion. He walked oul in support of
the TDP. (Interruptios) ...

‘SHRI H. HANUMANTHAPPA. He
-said, “I don’t want to be a party to

thig -motion”. (Interruptions) . ..1
don’t want to be a party-to this mo-
tion”. (Interruptions) . ..

THE DEPUTY CHAIRMAN: Mr.
Hanumanthappa,. will you please take
your. seat? ([nterruplions).. My duty
is to see that the motion is passed
with majority. - Whoever votes .and
whoever doesn't vote, it is their Jook-
out, not the Chair's look-out.

SHRI MOTURU HANUMANTHA
RAO (Andhra Pradesh): Madam, I
weleome the Prime Minister’s appoint-
ment of the Joint Parliamentary Com-
mittee, but, in regard to selection, an

unfair selection is made. In  regard
to the Telugu Desam Party, which
is_a part of the National Front and

opposition parties, a splinter group is
taken intg the Joint Parliamentary
Committee. avoiding. the maip party
So, I have. a serious reservation in re-
sard to .the. selection and it must be
made clear at this stage.

“SHRj; N. E :BALARAM (Xerala):
Madam, may I say one thing? Usually
1 am not a shouter.

THE DEPUTY CHAIRMAN:
no-never mind.

"8HRI N. E. BALARAM: Gradual-
1y T will come to the position of shou-
ting.

No,

THE DEPUTY CHAIRMAN: I think
s0. You are gradually moving to-
You are in front of the

wards me.
mike. 8o, you don’t have to shout.
SHRT N. E. BALARAM: I will
non~

de the shouting also because
shouters are unheeded here. (Inter-
ruptions) .. Non-shouters are un-

[RAJYA SABHA]
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heeded in the House evch by the
Chair. That is what I am saying.

THE DEPUTY CHAIRMAN: I res-

pect your age. You please speak
what you want to speak.
SHRI N. E. BALARAM: 1 fully

support the Resclution moved by the
Minister, I hope this Joint Purlia-
mentary Committee will come  out
successful in finding out the real rea-
song and the real people behind the
entire thing. Meanwhile, my nop<
is that the Government would comp-
letely cooperate with- this Committee.
1 am putting it positively. I  have
my own reservation agbout it. The Go-
vernmen( will completey cooperate
with  this commitree so thar we
can find out the real truth. If the
Govaernmeng had acted.in a wiser way
the scene could have been  avoided
today. This is the only thing that 1
have tg say about it.

SHRI N. K. P. SALVE (Mahata-
shtra): Madam, the Prime Minister,
true to the highest traditions of demo-
cracy, agreed to the appointment of a
Joint Parliamentary Committee There
are othey ways to gou into this scam,
cxamine the issues and find gut and
bring before the FParliament those
who were guilty, those who were cul-
prits in the matter. Mr. Balaram is
talking of cooperation irom the Go-
vernment. The Government, Madam,
T submit, has completely gone out of
its way to establish the probity “and
credibility -of the Government. The
appointment of JPC itgelf is an un-
precedented move which has been
taken. What I am seeing with what
hag happened today iz this It is
my very serious apprehension,

The JPC has first to understand the
evidence that will come hefore it and
then has to gift the evidence. ~The
evidenee is going to be if a very tech-
nical nature. They should evaluate it
objectively and not make it a sport of
only political machinations. T earnes-
tly hope, I plead with Mr. Balaram
and everyone here,that it is a  very,
very onerous and cumbersome task,
a very difficult task, which hag -f:fll_en
on thig Committes. It is.a delichte
task. It is the credibility of  the
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Parliament itself. Please don't reduce
this JPC to purely a political Akhada.
That is my submission,

THE DEPUTY CrAIRMAN: Now, i
put the motion to vote. The questlon
15:

*“T'hat this House concurs in the
recommendation of the Lok  Sabha
that a Joint. Committee of the Hoas-
¢s consisting of 30 Members, 20
from Lok Sabha and 10 Members
of the Rajya Sabha, be constituted;

(i) To go into the irregularitics
and fraudulent manipulations in
all-its.aspects and. ramifieations in
transactiong relatin—g to .sepurities,
shares, bonds and other financial
instraments and the role of the
banks, stork exchanges, - financial
institutiong and public seetor
undertakings in transactions rela-
ting thereto, which have or may
come to light;

(ii) 1o fix responsibilities of the
persons, institutions or authorities
in respect of such transactions;

(iii) in the above context, to id-
entify lire misuse, 1t any, of and
the tallures/inadequate in the con-
i{rol mechanism and the supervis-
ory mechanism;

(iv) 1o make recormmmendations
foy safeguards and iinprovemgents
in the systemq for elimination of
such failures and occurrences in
future;

(v) to make appropriate recom-
mendations regarding policies and
regulations to be followed in fu-
ture;

made in the motion and adopted by
the Lok Sabha on the 6th August,
1992 and communicated to this
House on the 6th August 1992 and
resolves that this House do join in
the said Committee and do appoint
10.Membkers from among the Mem-
bers of thig House, namely,—

(1) Shri S. S. Ahluwalia
(2) .Shri T. N. Chaturvedi
¢3) Shri Jagesh Desai
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(4) Shri .Dipen Ghosh
(5) Shri Gurudas Dag .Gupta
(6) Shri H Hanumanthappa
(7) Shri Murasoli Maran
(8) Shr1 S. Jaipal Reddy
(9) Shri Yashwant Sinha
(10) Shri Ram Naresh Yadav
to serve on the said ‘Commitiee,

1992 ]

The motion was adopted.

THE DEPUTY CHAIRMAN: I ad-
Jjourn the House for luneh .till = 2,30
p.m,

The House then ajjourned for lunch
at thirty-six minufes past one of the
clock,

The House re-assembled after lunch
at thirty-three minutes past:two . gf
the clock, THE VICE<CHAIRMAN
(SHRI M. A. BABY) in the Chair.

THE VICE-CHAIRMAN (SHRI
M. A. BABY): We-shall -now tilte
up the Private Mémbers’- Legislative
Business. .. (Interyptions)

THE LEADER OF THE OPPOSI-
TION (SHRI SIKANDER BAKHT):
The Minister for Parliamentary . Aff-
airs, Mr. Ghulam Nabi Azad, was to
make a statement at 2:30 p.m. That
is what we have been told.

THE VICE-CHAIRMAN (SHRI
M. A. BABY): Thig is the time Ior
Private Members’ Busimess. . . (Interrupr
tions)

PROF. SAURIN BHATTACHARYA
(West Bengal): The JPC has alre@dy
been constituted. .. (Interruptions)

SHRI SIKANDER BAKHT: He was
to come and make.a statement here
for the aceeptance of ithe House .amd
declare the names  of the Membezs
of the Rajya.Sabha in’'the JPC...(In~
terruptions)

SHR] N. E. BALARAM (Kerala):
It wag accepted before the House ad-
journed for lunch.

SHRI STKANDER BHAKT: But I
was told that they were going’ to take
it up at 230 p.m.
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THE VJCE-CHAIRMAN (SHRI!
M. A. BABY): There was just a
communication gap,
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Now Bills to be introduced.

—_—

THE CITIZENS' MULTI-PURPOSE
IDENTITY CARDS BILL, 1992

SHR] SURESH PACHOURI (Ma-
dhya Pradesh): Sir, I beg t{o move
for leave to introduce a Bill to pro-
vide for the wcompulsory issue of
multi-purpose identity cards to the
citizeng of India by the State and for
matters connected therewith. )

The question was put and the
maotion was adopted.

SHRI SURESH PACHOURI:
1 introduce the Bill.

Sir,

THE PUBLIC FINANCIAL INSTITU-

TIONS (OBLIGATION AS TO FID-

ELITY AND SECRECY) AMEND-
MENT BILL, 1992

SHRI SURESH PACHOURI: (Ma-
dhya Pradesh): Sir, I beg to move
for leave to introduce a Bill further
to amend the Public Financial Insti-
tutions (Obligation as to Fidelity and
Secrecy) Act, 1983.

The ques\tion wag put and the
motion was adopted,

SHRrI SURESH PACHOURI: : Sir, I
irit-oduce the Bill,

THE LOTTERIES (BANNING) BILL,
1992

SHRI SURESH PACHOURI (Ma-
dhya Pradesh): Sir, I beg to move for
leave to introduce a Bill to ban the
promotion, conduct and sale of lot-
teries and ticketg thereof and for
matters connected therewith.

The question was put and the
motion was adopted.

SHRB] SURESH PACHOURI: Sir, I
introduce the Bill.

[RATYA SABHA}
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THE CONSTITUTION (AMEND-
MENT) BILLJ 1992 (10 AMEND
ARTICLE 244)

SHRI VISHWASRAO RAMRAU
PATIL (Maharashira): Sir, I bes
o mgve tor leave to introduce a Bili
iy amend the Constitution of India.

The question was put and the
noliop was adopted,

SHRI VISHWASRAQ RAMRAG
PATIL: Sir, I introduce the Bill.

THE  CONSTITUTION (AMEND-
MENT) BILL, 1992 (INSERTION OF
NEw ARTICLE 330A)

SHRI VISHWASRAO RAMRAO
PATIL (Maharashtra): Sir, I beg to
move for leave to introduce a Bill
further to amend the Constitution of
[ndia.

The question was put and the motion
was adopred,

SHRI VISHWASRACQ RAMRAO
PATIL: Sir, I introduce the Bill.

THE CONSTITUTION (AMEND-
MENT) BILL, 1992 (TO AMEND-
THE EIGHTH SCHEDULE)

=t Fow @i ot (fgarae w1w)
JUEMTEAS WEIkT, § S¥qE F@l §,
f& wrw F sfsa@ s71 9ix dwee
FO T fagT® w1 guIgfm §W
N gwta 9™

The question wag put and the
motion. was adopted.

ot wey aw wal : q fadas A
gLTuTfae FT g |

CONSTITUTION (AMEND-

THE

MENT) BILL, 1992 (TO AMEND-

THE EIGHTH SCHEDULE)

SHRI MAHESHWAR SINGH
(Himachal Pradegh): Sir, T beg to



